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fMr. Speaker]
that there was absolutely no 
intention on our part to c&udfe 
any embarrassment or cast 
any reflection on your 
august office.”

I greatly approriate it because the 
Editor of the Hindustan Times had 
read it m the proceedings and on 
realisation he has done it svo motu.

11.06 hr*

PAPERS LAID ON THE TABLE

A n n u a l  R e p o r t s  o f  D e v e l o p m e n t  
C o u n c i l  f o r  L e a t h e r  a n d  L e a t h e r  

Goods Inoustries
THE DEPUTY MINISTER IN THE 

MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): Sir, on behalf of 
Shri C. Subramaniam. I beg to lay on 
the Table a copy each of the following 
Reports (Hindi and IBnglish versions) 
under sub-section (4) of section 7 of 
the Industries (Development and Re- 
gulation) Act, 1951:—

( 1) Annual (Report of the Develop-
ment Council for Leather and 
Leather Goods Industries for 
the year 1971-72.

(2) Annual Report of the Develop-
ment Council for Leather and 
Leather Goods Industries for 
the 1972-7?. [Placed in hi'
brary. $ee No. LT-8403/74.]

SHRI S. M. BANERJEE (Kanpur): 
Sir, the whole difficulty is the above 
two reports relate to the year 1971-72 
and 1972-7S and the Minister has laid 
these on the Table of the House with-
out any apology, go, X would request 
you hot to ftllotfr these papers to be 
laid on the Table.
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N o t i f ic a t io n s  u n d e r  W i l d  L i f e  Pro-
t e c t io n  A c t  a n d  c o p y  o f  G u j a r a t  
P r i v a t e  P o b k s t s  (A c q u i s i t i o n )  A m -

e n d m e n t  A c t .

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): Sir. on 
behalf of Shri B. P. Maurya, I beg to 
lay on the Table:

(1) A copy each of the following 
Notifications (Hindi and Eng-
lish versions) under sub-sec-
tion (2) of section 63 of the 
Wild Life Protection Act, 
1972: —

(i) The Wild Life (Stock De-
claration) Rules. 1974, pub-
lished in Notification !N >. 
G S.R. 365(E) in Gazette of 
India dated the 14th August, 
1974.

(n) The Wild Life (Transactions 
and Taxidermy) Rules. 1974, 
published in Notification 
No. G.S.R. 366(E) in Gazette 
of Ind’ a dated the 14th 
August. 1974. [Placed iv 
Library. See No. LT-84G4/ 
74.]

(2) A copy of the Gujarat Private 
Forests (Acquisition) Amend, 
ment Act, 1974, (Hindi and 
English versions) (President's 
Act No 9 of 1974) published 
in Gazette of India dated the 
23rd July, 1974, under sub-
section (3) of section "i of the 
Gujarat State Legislative 
(Delegation of Powers) Act. 
1974 [Placed fa Library. See 
No. LT-8405/74].

SHjRI SHYAMNANDAN MISHRA 
(Begusarai): Sir, there is a most un- 
usual phenomenon. Section 144 & 
Clamped all over U.P. aftd there is 
com plete ft**ation of Fundamental 
Rights. (Interruptions),
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M R  SP E A K E R  D on’t  do it in a  
wild manner Why do you introduce 
it here’

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) Sir, Dr Steidenbaker is 
working for the Smithsonian Institute 
of US Army

R e p o r t  or R l v i e w  Co m m i t t e e  or 
C e n t r a l  Ex c i s e  (Su p  Re m o v a l  P r o -
c e d u r e ) V o l u m e s  I a n d  II, G u j a r a t  
N o t i f ic a t io n s  u n d e r  G u j a r a t  Sa l f s  
T a x  A c t  a n d  B o m b a y  Sa l e s  o * M o t o r  
S p ir i t  T a x a t i o n  A c t  a n d  S t a t e m e n t  
c l a r i f t y in g  k o i n t s  r a is e d  b y  Sh r i  
S e z h i y a n  a n d  o t h e r  re Ex p e n d i t u r e  

f r o m  G u j a r a t  Co n s o l id a t e d  F u n d

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R 
GANESH) I beg to lay on the Table—

(1 ) (0 A copy ol the iReport ii 
the Review Committee of 
Central Excise (Self Removal 
Procedure) Volumes 1 and II

(n) A statement (Hindi and Eng 
lish versions) explaining rea-
sons for not laying simultan-
eously the Hindi version of the 
Report [Placed in Library 
See No LT-8406/74]

(2) A copy each of the following 
Guiarat Notifications (Hindi 
version) under sub-section (3) 
of section 49 of the Gujarat 
Sales Tax Act, 1969, read with 
clause (c)(iu) of the Proclama-
tion dated the 9th February, 
1974 issued by the President 
in relation to the State of 
Gujarat —

<i) Notification No (GHN-246) 
GST-1074-(S 49)-(S0)~TH 
published in Gujarat Gov-
ernment Gkzette dated the 
25th Marcti 1974 making 
cert&ln ameftdfnentg to Nbti 
flcation No (6H&62?)

GST-1070/(S 49>TH dated 
the 29th April, 1070

(») Notification No (GHN-255) 
GST-1074-(S 49)-(31)/lH  
published m Gujarat Gov-
ernment Gazette dated the 
25th April, 1974 making 
certain amendments to Noti 
flcation No (GHN-627) GST 
1070/(S 49)-TH dated the 

29th April 1970

(m) Notification No (GHN-261) 
GST-1074/(S 49)-(32)/TH 
published in Gujarat Gov-
ernment Gazette dated the 
9th May, 1974 making cer-
tain amendments to Noti 
flcation No GHN-1627) GST 
1970 (S 49)/TH dated tfie 
I#th April 1970 [Placed in
Library See No LT-8407/ 
74 t

(3) A copy each of the following 
Gujarat Notifications (Hindi 
version) under sub-section (5) 
of section 86 of the Gujarat 
Sales Tax Act 1969 read with 
clause (c)(m) of the Proclama-
tion dated the 9th February, 
1974 issued by the President m 
relation to the State of 
Gujarat —

(i) The Gujarat Sales Tax 
(Amendment) Rules 1974, 
published in Notification No 
(GHN-230) GSR-1074/(11V
TH m Gujarat Government 
Gazette dated the 2nd April 
1974

(u) The Gujarat Sales Tax 
(Second Amendment) Rules, 
1974 published in Notifica-
tion No (GHN-252) GSR- 
1074/(12)-TH in Gujarat 
Government Gazette date3 
the 16th April, 1974

(in) The Gujarat Sales Tax (Third 
Amendment) Rules, 1974, 
published in Ntittftcatioa No 
(GHN 266) GSR-1074/(13)-


